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(11) A copy eac:h of the following Noli-
&ations under sec:tion 159 of tbe 
Costomi Act, 1962 and section 38 
of the Central Excises and Salt Act, 
1944 :-

(i) G .S.R. 1293 published in 
Gazette of India, dated the 2nd 
September, 1967, containing cor-
rigendum to G.S.R. 1174 pub-
lished in Gazette of India, dated 
the 5th August, 1967. 

(ii) The Customs and Central Ex-
cise Duties Export Drawhack 
(General) Fifty-aecond Amend-
ment Rules, 1967, published in 
Notification No. G.S.R. 1345 
in Gu.ette of India, dated the 
9th September, 1967. 

(iii) The Olstoms and Central Ex· 
cise Duties Export Drawback 
(General) Fifty-first Amend-
ment Rules, 1967, published in 
Notification No. G.S.R. 1406 in 
Gazette of India, dated the 16th 
September, 1967. 

(iv) The Customs and Central 
Excise Duties Export Drawback 
(General) Fifty-third Amend-
ment Rules, 1967, published in 
Notification No. G.S.R. 1407 
in Gazette of India. dated the 
16th September. 1967. 

(v) G.S.R. 1409 published in 
Gazette of India, dated the 
16th September. 1967 contain-
ing corrigendum to G.S.R. 
1173 published in Gazelte of 
India, dated the 5th August. 
1967. [Placed in Library, see 
No. LT-1S82167.] 

(12) A copy eac:h of tho following Noli· 
lic:ations under secti<m 38 of the 
CeDtral Excise and Salt Act, 
1944:-

(i) The Central Excise (Twenty-
first Amendment) Rules, 1967. 
published in Notification No. 
G.S.R. 1276 in Gazette of 
India, dated the 26th August, 
1967. 

(ii) The Central Excise (Twenty-
second Amendment) Rules, 
1967. published in Notification 

No. G.S.R. 1464 in Guette of 
India, dated the 30th Septem-
ber. 1967. [Piaced in Library, 
see No. LT·1583/67.) 

INOIAN ELBCIlUCITY (AMENDMENt) 
RULES, 1967 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I beg 
to lay on the Table a copy of the Indian 
Electricity (Amendment) Rules, 1967. 
published in Notification No. G.S.R. 1254 
in Gazette of India, dated the 26th August, 
1967. under sub-section (3) of section 38 
of the Indian Electricity Act, 1910. [Placed 
ill Librar.,'. sec No. LT·1571!67.] 

COFFEE (FIFTII AMENDMENT) RULES 1967 
& NOTIFICATION UNDER SEcnON 14 OF THE 
FORWARD CONTRACTS (REGUUTION) ACT, 

1952 

THE DEPtTIY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR! 
MOHO. SHAFI QURESHRI): I beg 10 lay 
on the Table-

(i) A copy of the Calfee (Fifth 
Amendment) Rules, 1967. pub-
lished in Notification No, G.S.R. 
15 1 5 in Gazette of India, dated 
the 14th October, 1967, uode,' 
sub-section (3) of section 48 
of the Coffee Act, 1942. 
[Placed in Lihrary, .fee No. LT-
1584/67.] 

Oi) A copy of Notification No. 

12,18 HRs. 

S,O. 3961 puhlished in Gazette 
of Thdia, dated the 2nd Novem· 
ber, 1967. issued under section 
14 of the. Forward Contracts 
(Regulation) Act, 1952. [Placed 
in Library. see No. LT-1585/ 
67.] 

PUBLIC ACCOUNTS COMMfITEE 
SIXTH, SEVENTH AND TENTH REPORTS 

SHRI M. R. MASANI (RajJr.ot): I 
present the following Reports of the Pub-
lie Accounts Committee :-

( I) The Sixth Report on AcIioa taken 
by Government on the teCOmmen· 
dations of the Committee contained 
in their Forty-third and Sixty-sixth 
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ISbri M. R, Masani] 
Reports (Third Lok Sabha) relat-
ing to Posts and Telegraphs Ac-
counts. 

(2) The Seventh Report on Action 
taken by Government on the recom-
mendations of the Committee con-
tained in their Forty·fourth and 
Forty-sixth Reports (Third Lok 
Sdbha) relating to Revenue Receipts. 

(3) The Tenth Report on Action taken 
by Govenunent on the recommen-
dations of the Committee contained 
in their Forty-eighth Report (Third 
Lot Sabha) relating to Defence 
Services Accounts. 

FSI1MA TES COMMlTfEE 

FlFrnEIfTH REPOIlT 

SHRI p. VENKATASUBBAIAH 
(Nandyal): I present the Fifteenth 
Report of the Estimates Committee on 
Action taken by Government on the 
recommendations contained in the Sixty-
seventh 'Report of the Estimates Commit-
tee (Third Lok Sabha) on the erstwhile 
Ministry of Transport-Calcutta and 
Haldia Ports 

COMMITTEE ON PETITIONS 
(i) FWT REPOilT 

SHRI D. C, SHARMA (Gurdaspur): 
I present the First Report of the Com-
mittee on Petitions. 

(ii) EVIDENCE 

SHRI D. C, SHARMA: I beg to lay 
on the Table a copy of the Evidence given 
befor" the Committee on Petitions. 

12,19 HlIs. 

STATEMENT RE: PRTME MINISTER'S 
TOURS ABROAD 

MR, SPEAKER: Pr'me Minister to 
make a statement on her recent tours 
abroad. 

TIlE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
PLANNING AND MINTSTER OF EX-
TERNAL AFFAIRS (SHRIMATl INDIRA 
GANDHI) : The statement is a 10llg one, 

consisting of 6ipages.Would·yOU like me 
to read it, orsball I lay it on tbe Table of 
the House? 

MR. SPEAKER: I think it i, better 10 
lay it on the Table. 

SOME HON. MEMBERS: No ques-
tions? 

MR. SPEAKER: The statement is a 
long one. Therefore, the hon. Prime 
Minister is laying it on the Table. I have 
suggested to the Prime Minister that we 
must' have a debate on foreign affairs and 
on this statemalt. Something was raised 
yesterday also. She has accepted the sug-
gestion for IL discussion. We will fix a con-
venient date for this discussion when all 
these questions can be asked. 

SHRIMATI INDIRA GANDHI: I lay 
" copy of the statement on the Table. 
[Placed in Library, see No. 1586/67] 

12.20 Ha&. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 
Sir, Government Business in this HoUle 
during the week commencing 20th Nov-
ember, 1967, will consist of-

(1) Further discussion of Report of the 
Education Commission and Report 
of the Committee of Members of 
Parliament on Education. 

(2) Consideration and passing of-
(i) The Displaced Persons (Com-

pensation and Rehabilitation) 
Amendment Bill, 1967. 

(ii) The Te. Districts Emigrant 
Labour (Repeal) BUI, 1967. 

(iii) The Court-Fees (Delhi Amend-
ment) Bill, 1967 

(3) Discussion on the food situation in 
the country on a ·motion to be 
moved by the Minister of Food and 
Agriculture. 

(4) Discussion on the situation arising 
out of the recent inftWl of Pakistani 


